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Heard the learned counsel for the parties.

The relief sought in this original application

is that the respondents be directed to open the sealed
cooer pertaining to his promotion for the year 1993. The
respondents on the ohter hand has no objection since they
admit that the name of the applicant cas considered by the
O.p.c. held in 3une-3uly. 1993 and its recommendations have
been kept in the sealed cover. Shri Sudan further submits
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that the Chandigarh Bench of this Tribunal had issued

an interim order not to make any promotions in the cadre^

but on perusal of the order (Anre xure R-1) it is found

that the said order does not apply to a promotion done

in pursuance of the D.P.C. held in Dune-Duly, 1993. In

the circumstances, the original application is allowed

and a direction is issued to the respondents to open the

sealed cox/sr and deal with the result in accordance with

law.

Uith the aforesaid direction, the original

application is disposed of but without any ordety^ to
costs.

(S,P. (Or. Dose P. Uarghese)
nember(A) Uice-Charrman (B )
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